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MINISTRY OF COMMERCE.A'Nf)j INDUSTRY
Department of Industnal Pollcy and Promotlon
: NOTIF[CATION '
" New Delh1 the 29th Seplember 2009

r;;:;:..&‘.m&,,. e {:@E—S R, 708() —In exercise of-the POWerS, co*xferred dby.the provisooarticleso f the
1 et ererivem _hereby ma akes he followmg rules'regulatmg the method of recrultment to'the posts'of Réceptionist and Data I:ntry perator
in Patent Office in the Office of the Controller General of Patents, Designs and Trade Marks under the Ministry of Commeru

and lndustry, Department of Industrial Policy and Promotion, namely :—

Short titleand commcncement —(1) These rules may be called the Patent Office (Group C’ posts) Recrmtmcnl
Rules 2009 : -

(2) They shall come into force on the date of their pubhcatnon in'the Ofﬁc1al Gazette

2. "Num ber ofpost classification and Pay Band, Grade Pay and Pay Scales —The number of the said posts, their
; classification and the Pay Band, Grade Pay and Pay Scale attached thereto shall be as specnﬁed in columns (2) to (4) of the. -
| Schedule annexed to these rules.

3. Method of recruitment, age llmlt quahfcatlons, etc. —The method of recruitment to the said posts, age limit,
_ quahﬁcatlons and other matters connected therewith shall be as specnf ed in columns (5) to (14) -of the saxd Schedulc .
y’ ' aforesaid. . : : '
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4. Disqualification.—No person,—

" (a) who, has entered into or contracted a mamage with a person havmg a spouse living; or
(b) who, havmg a spouse 11v1ng, has entered into-or contracted a marriage with any.- person
shall be eligible for appomtment to the said posts :

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and {hat there are other grounds for so doing, exempt any
person from the operatlon of thisrule. :

5. Power to relax. — Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order, for reasons to be recorded iri writing, relax any of the provisions of these rules with respect to any class or
category of persons. ' :

6. Saving. ——Nothm0 in these rules shall affect reservations, relaxation of ege limit and other concessions
required to be prov1ded for the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-servicemen and
other Special Categories of persons in _accordance with the orders issued by the Central Government from time to time
in this regard. ) : :

SCHEDULE
| N - : .
} Name of Numberof Classification  PayBand,  Whether ~Age limit for du‘ect Whether benefit
‘ -the. post posts _ ' Grade Pay selection  recruits  of added years
: and Pay post or of service admis-
Scale - non- , sible under rule 30
: selection . : of the Central Civil"
. post - ~ Services (Pension)
: o Rules, 1972
() ("3 : G @ ) ©) : ' 0]
; 1. Receptionist 7* (2()09) . General PayBand-1 Not “Not applicable” . Not applicabie
} ' *Subject to.  Central Rs. 5200~ applicable :
variation . - Service, 20200 plus '
dependent  ~ Group ‘C, Grade Pay
onworkload.  Non- ~ ofRs. 1900
‘ Ministerial. '
Educational and other qualifications Whether age and educational: ' Period of probation,
required for direct recruits qualifications prescribed for - if any .
' . direct recruits will applyin
L"_‘-_ B S .. .the_case of promotees,_ ., .
Bl . Al o " o RO
&)

~ Not applicablem ' . "Not aPPlicable ' _ Not aPPIICdble
Method of recruitment: Whether by direct - In case of recrultment by promotlon or deputation or absorption
recruitment or by promotion or by deputation . grades from which promotion Or deputanon or absorption to be
~ or absorption and percentage of vacancies made
to be filled by various methods , _
an 3 | (12)
By deputation - L Deputation :

Officers of the Central or State Government or Union Territory
Administration or Public Sector or Semi-Government Undertakings
. or Autonomous or Statutory Organisations,

| 25,04 61/09»,2
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(a) Holding analogous posts .on regular basis in the parent
. cadre/department; and. . ) ,
(b) possessing -the following educational qualifications and . _
‘experience ;- : —_— _ ' ’ —
Essential: - . ' , _ ——
(i) aDegree from a recognised Univerisity or equivalent; and —’)’F »
R - ~1 4
(if) knowledge of computer operations; - _ % oA
Desirable ; - ‘ : (i) ¢
_Experience of two'years in public relation work or reception services . Dep!
in a Government Department or Undertaking. . Not -
Note : Period of d'eputation*including period of deputation in ofth
another ex-cadre post held immediately preceding this appointment. othe
in the same or some other organisation or department of the Central No!
- Government shall ordinarily not exceed three years. The maximum reb:
age limit for appointment by deputation shall be not exceeding 56 Ce
years as on the closing date of the receipt of applications. Sc
If é.Depairnental Promotion Committée exists, what is its Circu_ms’tances in which Union Publi¢ Service ' Of
-Composition ' Commission is to be consulted in making ‘ ot
_ recruitment - , t(_
N . i X . e
sy : ' ' (14) ' - Sy
, Not applbicable , " Not applicab'le. ' I
M B @ ® . ® M
+ ' 2.DataEntry = 20*(2009) General . PayBand-1 Not 18 0 27 years. -~ No
Operator *Subject to Central - Rs.5200- ~  applicable (Relaxable forGoy_emment
o variation - Service, 20200 plus servants upto the age of
. dependent Group‘C’, GradePay ' forty years in the case of
onworkload.  Non- of Rs. 1900 - general candidates and
Ministerial. _ . , upto forty-five years in the -
: o case of canditates belonging
to the Scheduled Castes or
Scheduled Tribes in accor- -
dance with the instructions .
or orders issued by the
Central Government from
time to time. N
e b e s rEwosiE L ey
s = ,xgg%;gfm wNotegglhe crucial:dateifor.

“determining the age-limit
. shall'be the closing date for
receipt.of applications from
candidates in. India .
© (and not the closing date’
prescribed for those in
Assam, - Meghalaya,
Arunachal Pradesh,
Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu
and Kashmir State, Lahaul
and Spiti District and Pangi .
Sub Division of Chamba
* o E - o District of Himachal
. R - : ’ : ‘Pradesh, the Union
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rent -

~Union
ind :

Termory of the Andaman
*and "Nicobar Islands. or. the:
- °Un ' ’_l‘e_rrrtory ,
-’_Lakshadyyeep): : ) R
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(10)

a Not appllcable

Twoyears. .- .-

_(1) l2th Standard pass from a recoonlzed Umversm or*‘
Board or. equu:valent and- N ,
(di)- should possess:a. speed ‘of not less than 8000 Key_,'. P

- Depressnons per hour, for data: entry’ work’- .

o Note 1 —~_Qual1ﬁcat|ons are relaxable at the discretion” . ;
v ofthe Staff Selection. Commission in case ofcandldates e
- othérwise well qualified. - - -

Note 2. ——The Qualrﬁcatlon regardmo experlence is )

j-rela‘(ab e at: the . discretion of the™ Staff Selectron?f*

,'Commlsslon in case of candldates belongingto:

'Scheduled Castes'or the Scheduled Tribes, if any stagé. T , ,

of selection, the Staff Selection Commission ‘is of the R R
, /‘;opmlon that stifficient number- of candidates belongm"‘-_»'” S T
“to these’ commumtles possessing the requisite
experience. are not likely’ 1o be avallable to ﬁll the'
- .vacancres reserved For them: ~ s ' L
. Note3.—The speed of 8000 Key Depressrons per] hour: RS
- for data entry work is to be Judged by <:ondul,tm<7 all
A peed test: - .
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Ty

.. - . By dlrect recruitment.. . : . S
' .., Note. —Vacancres caused by mcumbent bemg away on transfer on' deputatlon or

) .,'lonl7 leave o study-leave or under other circumstance$ for a duratlon of one year or

©_more may be ﬁlled by deputatlon from the officials of the Cenfral Government
__’gf_boldmo analogous posts -on. regular basis inthe parent cadre or department and.
i posseSsmo the quallﬁcanons prescnbed for direct recruits under column (8)

" Not aripl-ieab le

ot applicable.

L Jomt (,onlroller of Patems and Desrgns _ -+ —~Chajman
A Deputy Controller of Patents and Desrgns v e —Member "

. Assrstant Controller of Patents and De51gns

* {F. No: 2/4/2009-IPR-1]
GOPALKRISHNA, Jt. Secy.
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